IN THE CENTRAL ADMINISTRATIVE TRIEBMNAL, JAIPU: BEUCH, JAIPUR.
kkdk

Date of Decision: 16.5.94.

OA 756 /92
(cA 152/88)

MAHENDEA PFRANASH SRIVASTAVA es o APPLICRIT .
VS . |

NI OF INDIA & AMR. es o RESPQULENTS .

CORAM:

HQOW'ELE Mz, JUSTICE D.L. MHMTE, VICE CHATIRMAN &
HON'Z2LE Mh. P.P.3SRIVASTAVZ, MEMBER (&).

For the Applicant _ ese 1IN PERSCH.
FOr the Respondents ese SHRI S .5, HASAN .

PED HOW'BLE Mr. JUSTICE [r.L. MEHTA, VIZE CHAIBMAN .

Heard the applicant in person anl Mr. 53.5. Hasan, -ouinsel
fcr the respondientse. The applicant was promoted vwide Annevure

A=~1 'dzted 6.10.856 on adhoc basis ani there is a speeoific order

m

that thiz apoointment will bz subject £o the decizion of the
Tribunal or the Suprems Court. Fespondents' cace iz that vide
Annsxurse Rel dated 23,1.87 the General Manager Jdirected that a
clascsification of ths varions posts as Selection or NWon-gelestion
az a result of 4th Pay Zommiszion iz unler examination of the
Railway Boaard. Till such time the classification is decided

by the Board, the pdosts of Migstry and cChargemrman may be filled in
on zdhce basis ag per the ewisting avenue of promotisn with the
clear instructionz to the erployees that they are liable Lo be

reverted in case they are %E ej}gible. Thiz orier iprrﬁspou

No e }1"5 [1’.-\- ‘-’W
tive in nature. There—is nakhdteagion record to ghow that decision
A
has been taken even after the issuance of the letter dated

23.1.37 (annexure P=1)., The applicant is continuing on the rost
gince 1986 and it will not be nroper tn szt asiie the order
annexure A-l particularly vhen the respondents are not vigilant
in dizcharging their duties by praducing any order or any
circular to stow that the channel of promoticn has been changed

retrospectively, &8 Jhey are not in a position to show that the
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channel of promotion has bzen changed at all. Apart from that,
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Annerure A-2 is very clear that in future, evcept as stated

be low, VACancies in ths post pf Mictries in scale Rs .1400-2300 wil
bz filled only by promction from amongst skillsad Grad;d‘Artisansv
the post of Mistries beiﬁg clasgified as 'Wone-selection' [ost.
This itself shows that this cirmsular dated 2%.9.87 is prospe ctive

in nature and it will not affect adversely the prormoticns already

given prior to ths issnance of this circular.

2 In the result, we accept this zpplicaticn and direct that
the applicant should be continued on the post on which he has
bzen appointed vide Annexure'A-l. However, if there iz any order
o the Tribunal or the Supreme Court, the same will have the
over-ridingy effect on this order, if any passed or may be passed

in future.

( P.P. SRIVAS\';AVA ) (/D/L MEHTA )
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MEMBER (A) VICE CHAIRMAN



